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m b  Pam bs dvco to tbb part in d e r  that it may 
be filed as a separate compblioa ---- - 

PART IV 
Ada of the Gujarat L&labre and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Bujarat Legislature, having been assented to by the 
Governor on the 22nd April 1966 is hereby pubhhed for general information. 

SUMANT M. VIDYARTHI, 
8ecretary to the Government of Qujarat, 

h g a l  Department. 

GUJARAT ACT NO. 8 OF 196%. 

(Firat published .after having received the a m n t  of the Governor in the 
Gujam! G'mernmt Gazette on the 26th April 1966.). 

An Act further to amend the Sardar ValIabhbhai Vidyapeeth Act, 1966. 

It is hereby enacted in the Sixteenth Year of the Republic of India as 
follows : - 

1, This Act may be called the Sardar Vallabhbhai Vidyapeeth (Amendment) flh0d titla, 

Ad, 1965. 

2. In the Sardar Vallabhbhai Vidyapeeth Act, 1955 (hereinafter referred to as ~ , , ~ m e n t  

the "principal AA")"), subsection (I) of &ion 1, lor the words and figures if of-!;:- 
.---. "Sardar VaHabhbhai Vidyapth Act, 1955" the words and wres "Sardar Patel g ; ~  of 1965. 

University Act, 1955" 8haU be substitutsd. - - -  .. . . . . .. .. . . .. . . . . . . . . - . . . . . . . . - - - . 
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Amendment 3. In section 2 of the principal Act.+ 
of scction 
2 of Born. 
a of (9 in clause (19), after the word "Ordinances" where it occurs at two phxg, 

the words "and Regulations" shall be inserted; 

lii) in clause (22), for the words "Sardar Vallabhbhai Vidyapeeth" the words 
"Sardar Pate1 University" shall be substituted. 

Am8ndmont 4. In section 3 of the principal Act, in sub.section ( I ) , -  
of section 
3 of Born. 
gL of lQ5'. (i) after the words "the Syndicate" the words "and the Academic Council" 

shall be inserted: 

(if) for the words "Sardar Vallabhbhai Vidyapcth" the words ''~arda; Patel 
University" shall be substituted. 

AmndmOnt 5. In section 4 of the principal Act - 
of soction 
4 of Uom. 
xL of ( I )  in clause (3, for the word "departments" where it occurs at  two ;lams 

the words "University Departments" shall be substituted: 

(21 in clause (11)- 

(9 in sub-clause (4, for the words "Statutes or Ordinances" the words 
"Statutes, Ordinances or Regulations" shall be substituted, 

(ii) 'in sub-clause (b), after the word, "Ordinances" the words "and Regula- 
tions" shall be inserted; 

(3) in clause (I3), for the words "Statutes and Ordinanms" the words "Statuta, 

Ordinances and Regulations" shall be substituted. 
t !  I 

Substitution 6. For section 10 of the principal Act, the following shall be substituted, 

The Vim. "10. (1) The vice-Chancellor shall be appointed by the State Government 
Ghancollor. from amongst three persons recommended under sub-section (d) by a committee 

appointed for the purpdse under sub-section (2). 

(2) {a) For the purposes of sub-section ( I )  the Chancellor shalt appoint a 
committee which shall consist of the following members, namely: - 

(i) tWa members (not being persons mrindted with the University or with 
any a£Eliated mllege or rempised institution) out of whom one shall be a . ' 

p s o n  nominated in the manner prescribed by Statutes by the Syndicate and 
the Academic Council jointly and the other shall be a. peyson nominated in : 

. the mariner prescribed by Statutes by the Vice-Chancellors of all the ' 

Universities established by law in the State of Gujarat; 
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.. - , > l t t .  (if) one -bet to Ibu nomiqated by .the Chancellor. 
1 1  

(b) The Chancellor shall appdint one i f  the three members of the Coaamitteb 
as its chairman. 

1 .  

'(3) Thk Committee so hppbinted shall, orithin such time and in such . 
manner as may be prescribed by Statutes, select three persons whom it con- 
siders fit for being appointed Vice-Chancellor and shall recommend , to the 
State Government the names of the persons so selected together With such other 
particulars as may be prescribed by the Stalytes. , -. 

(4) The Vice-Chancellor shall hold office for a tern of three years and he 
shall be eligi6'le for being appointed to that ofice for a further term, of three 
years only. ? :, I , 

(5) The emoluments to be paid to the ViceChanccllor, and the terms and 
conditions subject to which he shall hold office, shall be such as may be prescri- 
bed by the Statutes : 

. , . 

Provided that such emoluments or such terms and conditions shall not, 
during the currency of the term of the holder of that office, be varied to his 
disadvqntage ,y$thqu$ hq conqnt. 

(6)"@)' W g  :the leave or absence of the Vice-Chancellor, or 

(b) in the event of a permanent vacancy in the office of the Vice-Chancellor, 
until &I appoi,ltrneit is made under sub-section (I) to that office, 

8 '  one of the h n s  nominated by the Chancellor for that purpose shall carry 
on the merit duties of the ofice of the Vice-Chancellor." 

, ,> t 7 .  )ih section 11 of the .principal Act,- 
Amendment 
of median 
11 of Born. (I) in sub-section (I), after the word "Syndimte" the words "and of h e x L  1S55, 

Academic Council" shall be insertd; 

($?) 'in sub-secti~n (21, for the ~ o r d s  "the Senate and the Syndicate" the words 
"the Senate, the Syndicate and the Academic Council" shall be substituted; 

(3) ig ,wb-qctiog (3). for tho words ,"the Statutes and Ordinances" the ~ o r d s  
"the Statutes, Ordinances and Regulations" shalI be substituted. 

! - itll suba&ioi~' (6), for the words "the Statutes and Ordinances" the words 
"the' .~tatd&,  ~Ordihances and Regulatiotls" shall be substittlted. 

8. In section 12 of the principal Act,- 
. ! r J l  , ' # ' , (  Amendment 

of motion 
(1) for tho wrds "the Senate and of the Syndicate" the wards "the Senats. &eotfy:& 

"1' h ~de l .qhd td t c '  tind of the 'Academic Council" shall he substituted; 
, i 7 , I,&W ' L T  , t s  I .  

, I  (2):for the :wards '!Statutes and Ordinances" the words "Statutes, Ordinanas 
- . :land PkguMqBs" be substituted. 

, , ; J ?,#  
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amendment 9. In section 13 of the principal Act, for the mrde "Statutes and Ordinances" 
of wtion 
la  of B O ~ .  the ~ f d s  "Statutes, Ordinances or* Regulations, as the case may b," &all be 
XL of 1965. gubstit~w 

Amendment . I6  In section 14 of the principal Act, after item (2). the following item shaU 
of motion 
14 of Bom.be iamtd, namefy : - 
XL of 1ua. 

"(2A) the Academic Council,". 

pdg;& 11. In section 15 of the principal Act,- 

15 of Bom. 
of 1958. (1) under the heading "I. Ex-o5cio Fellows". 

(a) in paragraph (B), clauses (i) and shall be deleted; 

(b} in paragraph (C), clause (iii) shall be deleted; 

(c) in paragraph (D), clause (iq shall be deleted; 

(2) under the heading "11. Ordinary Fellows", 

(A) 4 pzuagraph (A),- 

(i) in clause l i p ) ,  the words and letters "other than - the Head Master of 
the G. J. Sharda Mandir at VaUabh Vidyttnagar," shd  -be deleted; 

(ii) after clause (v), the following clause shall be idserted, namely : - 

"(va) one representative to be elected by members of the Kaira District 
Panchay at from amongst themselves."; 

(iio in clause (vo, for the words "One representative" tho words TIYO 
representatives" shall be substituted: - 

(9 in clause (0, for the words "Three representatives" the wt& "Om 
representative" shall be substituted; - 

(io for clause (ii), the fallowing shall be substituted, namely : - 

"(iQ One representative of the Institute of Agridture nominatai by 
the trustees of Sheth Mansukhhl Chhaganlal Trust and by Trust= of 
Seth Mungalal Goenka Trust, by rotation."; 

(iii) for clause (iii), the folIoying clause -shall be substituted, namely: - 
"(iio One representative to be el- in the manner .kb 

from amongst themselves by donors other than thost to ~ h o m  clause (0 
or (ii) applies each donating money or prom of the value of rkot lw 
than five lakhs of rupees to, or-for;-the- p m p e a  eb,-:the--UdWty, a 
oollcgc of the University or an institution d the U n i v e :  



d ( I )  ,if rha dom is an individual, for the. purpose d voting, the name 
d.& BU& doaclr W be enrolled on ,the register maintained by the 
University; 

(2) if the donor is an undivided Hindu family, trust, krn, company 

, or body corporate, for the purpose of voting. the name of the, person 
nominated from time to time by each such undivided Hindu family, 
trust, .ftrm, m m p y  or M y  corporate shall be emUed on the register 
maintained by the University : 

Provided that the right of electing representatives on the Senate shall 
not extend beyond the period of twenty years from the date of the 
acceptan- of such domtion by the University or college or, institution. 
as the a s e  may be."; 

( iv) in clam ( i ~ p  

(a) for the word "Five" the .word "Two" shall be substituted; 

(b) in subhuse (a), for the words "University, of' the words "Univer- 
sity, a college of the University or an institution of the University, or" 
shall be eubstituted; 

(c) sub-clause (b) shall be deleted: 

(d) in items (3) and (4), for the word "five" wherever it occurs the 
word "two" shall be substituted: 

(e) in the proviso, for the word "Syndicate" the word "University" shall 
ba substituted, 

(v )  the Explanation I shall be deleted. 

(C) in paragraph (0, for the word "Five" the word "Fifteen" shall 
be substituted 

\ 

12. In sation 20 of the principal Act, in clause (iio of sub-section ( I ) ,  for theamendment 
of motion 

word "departments" the lyorrtg "University Departments" shall be substituted, 20 B ~ ~ ,  
XL o f  1965. 

13. In section 22 of the principal Act, for sub-seetion (I), the following shall tfmendmmt 

b substituted. namely : - mction 
22 of Born. 
XL of 1966. 

" ( I )  The -to shall be the executive authority of the University and shall 
consist of tho £01-g. namely: - 

(a) The Vice-ChanctUor, 

(b) The Dimtor of Eduation or his miminee who shad not bc'lowcr in 
rank than that of a Deputy Director of Education, 



(c) Two Heads of Bpartments of1 thbl University ~ e l d e d  t b$ the Senate fwm * 
amongst the Heads of lhpatthents 04 thdUirivetsig*~in amxdance pith the 

. .. Statutes, /!:. . ...i., 

(4 Two Principals elactsd'by the Senate ftom enion@ thetPrincipals of the 
degree colleges affiliated to the University, id atkatdalm with the Statutes, 

' 1 1 1  

(e) Ten persons elected by the Senate in aw~dwce, fi$h , ptatutes from 
amonpt the Fellows: ' i A .  . . !I I. J v  , ; 

U) Two representatives elected by the Charutar Vidya Mandal, 
T I '  . , .  . 

(g) One represcntetivc of tbe ,lnsfitute of , ~ ~ i c ~ ~ ~ ~ ~ r p  qlected, by the trustee6 

of Seth Mansukhlal Chhaganlal Trust, and of Seth. ~ u n G l a 1  Goenka T ~ s t ,  

(h) One representative elected by the Birla #Education 3 Trust : 

Provided that a member elected under clauses (c) to (e).shall :cease to hold 
office as such member if he ceases to be a head of the University department, or 
a Principal or, a Fellow of the Senate, a's the &se may'be. , .  

Alnendment 14. In section 23 of the principal Act, in sub-sectiotl!(l.),-- . 
of aection A'  ' > 

23 of Bnin. 
XL 1966. (a) in cIauses (xiii) and (xx) for the word "depitmbtlt$''~the wdd$ "University 

Departments" shall be substituted; 
t t ' ;  * , I .  

(b)  clauses (xxiii) to (xxvii)  shall be deletecl; 1 . . , 

(c) dter clause (xxx),  the following clause shall dei indzrted, iiainely : - 

'yxxxo) to accept, reject or refer back fieiulations fdained'py 'the Academic 
.I. .. I?. . 

Council;". 
I . , 

rnmrbi, of 15. After section 23 of the principal Act. thk following new sections 23A and 

section's 23B shall be inserted, namely : - . 1 

2 3 8  and 23B , r 

in Born. XL j ' 

of 1956. 

Aoademio "23A. (I) The Academic Couricil shall; be the .ah'demib'body of. thk Univer. 
hunci l .  sity and shall consist of the following persons, namely :-. 

C l m  I .  Ex-Oficio members. 
1 . I  . .  . I  I '  

(9 The Vice-Chancellor-Ex-officio Chairman, . 

(id The Registrar, 

(iii) The Deans of Faculties, 

. . 
iv) Heads of University Departments.. 

- . . . . . . . . . . - . . . . . .  A'... .... : :-!=*j ,..... I,:.: y . .  . . .  ..>. i t j  :-~.i , :.. 
. . 

(v) Chairmen of t h~ ' W% ds  of'S@di@! {i,::,;i.k .. ::, 1: !, :,!; ,..:i,. 
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. ., I ' - c k  11; Other members. 
. j ; . ,  : : I 

(i) Two mpseswtatives -of Principls : of 8 ,  Collcges . elected by , them from 
amongst, themselves. 

, " 

(iq One rip~esentative bf Heads of recognised Ins ti tu [ions elected by them 

from amongst themselves : 
I 

PkiVided that a h h e m h r  elected under clause (8 or (ig shall cease to hold 
office as $u&,membex @,he ceases to @ a Principal of a College or a Head 
of ? rewgnised Institu ion as the case may be. :A .I : I 

: (iih two persona nominated by the Syndicate from amongst such of its 

members as are' not already members of the Academic Council under the 

foregoing provisions o l  this section. 

(2) . soon ;as7 the )Academic Council is constituted under sub-section ( I )  it 
shall -opt as its additional members from amongst professors, one such pro- 
fessor for. each of the subjec~ other than those represented under clauses (iii). 
(iv) and ( v )  'under ''bili I.' +kx-o&ld rncrnbers" and clauses (4 and (ir) under 
"Class 11. Other members.". 

(3) ~ h d  t e k  of oRce of thd members of the Academic Council other Lan 
Ex-Officio members shall be three years. 

23$ (1)  The Academic Council shall have the control and general regula- POWCIX an[! 

tion of, and be respnsible4'€dr, the maintenance of the standards of toaching ttp A,$,. 

and examinations with the University. mic Cou~ici!. 

(2) Without prejudice to : the generality of the foregoing provisions and 
subject 'to such conditions 'as rnay be prescribed by or under the provisions of 
this Act, the Academic Council shall exercise the following powers and perform 
the following duties, namely : - 

(8 to make Regulations in consultation with the- Boards of Stutlics concerned, 
- layiqg .down #msqg of studies; 

( I ; I, .. (io-yo make Regulations regnrding the special courses of study; 
i, .. , :i, 

(iiij to arrange for co+ordinarion of studies and teaching in University and 
affliated Colleges and in recognised Institutions; 

(i4 to hmake'pr6posals for aUokating subjects to the Faculties; 
I 

(v) to make ptopshls far the ~tablishmeqi of University Departments, 
' idstitutks.'of mearch .or specialised studies, libraries, laboratories and 

muskums: 
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k 

(v0 to make proposals for the htitution of. profewmhips, readerahip, 
lecturerships and other posts of teachers required by the University and for 
prescribing th* duties and 6xhg the emoluments d such posts: 

(vii) to make proposals for the institution of fellowship, travelling fellow- 
ship, scholarships, studentships, exhibitions, medals and p&a and to make 
Regulations for their award; 

(v i i~ ]  to make Regulations regarding the examinations of the University 
and the conditions on which studenis shall be a d m i  to such examinations; 

( ix) to make Regulations prescribing equivdemz of exarchatiom: 

(x) to make Regulations prescribing the manner for granting exemptions 
from approved courses of studies in the University or in affiliated Colleges or 
recognised Institutions for quauying for degrees, titles, diplomas and other 
academic distinctions; 

(x i )  to exercise such other powers and prforrn such other duties as may 
be conferred or imposed on it by tHis Ad, Statub, Ordiaanm and Regula- 
tions; and 

(x i9  generally to advise the University on all academic matters:'. 

Amendment 16. seetion 24 of the principal Ad, in sub-Bcdion ( I ) .  for the words 
of seotlon "Technolqg including Engineering", the word4 "Engineering and Technology" 
24 of Born. 
XL of 1955. shall be substituted. 

Amendment 17. In section 29 of the principal Ad, in clause (iii) of sub-section (2), for the 
of eection 
gg word "Departmant" the wotds "University Department" shall be substituted.. 
XL of 1955. 

Amendment 18. In Chapter VIX of the principal Act, in the heading, for the words 
of headiug 
of C ~ ~ ~ ~ ~ ~ " ~ T A T U T E S  AND ORDMANCBS" the words "STATUTES, ORDINANCES A N D  R ~ U L A -  
vrl of B o n l . ~ ~ ~ ~ ~ * J  shall be substituted. 
XL of 1086. 

amendment 19. In section 43 of the principal Act, Cn sub-section (I),- 
of section 
43 of Bom. ( I )  clause (6) shall be deleted; 
XL of 1955. 

(2) in clause (c), the words to the examinatiom of the Univemity" shall 

be deleted. 

Insertion of 20. After section 43 of the principal Act, the foUoWing new section 43 A shall 
8@ctiotl 43A be inserted, namely : - 
in Born. XL 
of 19155. 

Reeu,nians, "43A. The Academic Council may, subject P the approval of the Syndi- 
cate, make Regulations consistent with this Act, the Statutes and the Ordinances 
providing for all matters which by this Act, the Statutes or the (kdinaarrs are 
to be provided for by Regulations and for all dhcr ma(tm soWy mmrning . . 
itself." 



PUT IV] GUJ. GOVT. GdZ., EX, BPm 26, 1986IVAISAKHA 6, 1888 44 

d 

21. In section 44 of the principal Act,- Amendmen* of saotirm 

44 of Born. 
( I )  in S U ~ - S ~ O ~  ( I ) .  XL of  19m. 

* 

(i) after the words "shall satisfy the Syndicate" the words "and the Academic 
Council" shall be M; 

(ii) in clause (e), for the words "Statutes and Ordjnanm'' the ~ o r d s  
"ShtuM, Ordinances awl Reguhtiom'' shall be substituted; 

(2) in sub-sadion (2), 'in clause (c), after the amds "its opinion" the yo& 
"after consulting the Academic Cum&" shall ba insmed: 

(3) in s u b - s d ~  (4), lbr the word "Spdic8te" the words "Academic Councif. 
the Syndicate" shall be mbstitutd. 

22. In ~ O I I  46 of the phcipd A&- Ammdment 
. ., . , ' .  . of saction 

_ I  . 48 of Born. 

( I )  in s u b - d o n  ( I ) ,  after the ~tvord'!'powd the words "after consultation XL 
with the Academic Council" shall be inseaed; 

, . (2) in ~b-seition (4, afte*~the7words "the Syndicate shall" where they occur 
for the &st time the w o f i  'aftbr obtaining the +ion of the Academic 
Cound" shall be hr tcd.  

23. In sootion 47 of the principal Act, in subiWon ( I ) ,  Pfter the words k ~ a d m e n t  
motion 

"the Syndiate may" the herds "after odnsd?hg the A d 8 l d c  ~uncincil" shall47 Born. 

be inserted. XL of 1955. 

24. In ssdion- 48 of the principal Act. in sub~section (4). nher the word tf""d~t;?I1 
"ncmssary" the words "and after consufthg the Academic Council" shall be 4s of Born. 

Wrted and in subsection (6), for the word "Syndiate" the Nards "Academic XL lgMm 

Cound, the Syndimte" shall be substituted. 

25. In &on 49 of the principal Act, in subsation (4). after tho word ~ ~ f m " d ~ ~ ~ ~ n  

"nwary" the words "and after consulting .tho Academic Council'' shall be49 of Born. 

insertad. XL of 1956 

a. For saction 51 of tho principal Act, the f0llWhg new section shall besubstitution 
of wtjon 

substituted, namely: - 61 of B O ~ .  
XL of 1066, 

"51. W i m  &a University area all instructions, bathing, rearch a n d ~ e ~  
trainhg bryund the a g e  of tho EntrsllEo Examhation ebail b. conducted by :z 
the Univdty through UniVdty IkpblmtS, d t u e a t  and aftbted 
ggU+ w -re~ogihed ~ t a ~  'in mi& sllbj- as may be -bed by 
the Ordha~xs &Re&dWILn 

IV-E~bm-13 (Limo) x 
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Amendment 27. In section 59 of the principal Act, aftet the word "Ordinance," the Hard 
of section. ,, 
SIL of Isom. Regulation" shall be inserted. 
XL of i905. 

%w 

*mendmont 28. In section 60 of the principal Act, after the word "Ordiuances," the word 
of wtion 
60 of Born.  regulation^" shall be inserted. 
XL of 1056. 

1 .  

. - 1 ,  -I 

l ~ r t i o n  of 29, After section 60 of the principal Act, the folIo&i s&& shall be 
section OOA 

Born. berled, namely : - - r . : .  ,- -. 
XL of 1955. 

1 .  , . . .. 

"lruution "60A... fl) A# frgm the mmmment of the 8scdar Vabhbhai Vidya- Bu,.8 of referenoea 
Bardar peth (Amendment) Act, 1965, (hereinafter .Werrud to as "tb8 said Act"), any ,f 

Vakbhbhai 
vidyapeeth reference in an existing law or instrument or document- 1966. 

Act, I965 
*nd hrdsr 
VaUabhbhai (a) to the e x m i o n  "the Safdar ~ a ~ a b h b h a i  Vidyawth Act, 1955" ~hau 
Vidyaw& be conatrued is P it were B dewice to the S& Pate1 University ~ c t ,  
in exjilting 
iaw8, in- 1955, and .;, . 

Btc. 
(b) to thd d-rn "tha Sardar Vabhbhai Vidyapbeth" shall be cons- 

h a d  as ii it were a ttfmce to thd - Ptt?d U n i d t y .  

(2) Any act done by, or any suit or other p r d l n g  filW by or agalrlst, tiie 

Sardar Vallabhbhai Vidyapeeth before the commencement of the said Act shall 
be d e m ~  to have &en done of, as the d t e  hay be, filed by ar ggaihst the 
htdar Patel UniveiSItqr. 

Explanation.-For the purposes of this section "existing law" means any 
efiactment of zi Legislatbre br other cdfnpetktlt rtuthodty in reltitldh to matidm 
specified in Lists 11 and 111 flib Seitenth ~cheddle to the Constitlitiaa d 
Indih 1h for& in any pad of thk State of cdjarat ifflmediately befoh the 
commencement of the said Act and IflblideS dny Shhtti, Ordinahce, by 
law, regulation, order. notification, scheme, form or other instrument having the 
fbrce'of law mdde, prescribed of ~sstleg uMer any such enactment." 

I 

30, (1) The amendments made by section 14 shall take effect on a date.iwbi& . 
provisions. 

is declared by the State Government, by notifitation in the Official Gazette, as the 

dete on jvHibh the Abtlbttiic Cbu&l is dlny &titatM for the ,first tinkg under 
section 23A of the principal Act. 

(2) The amendments made by section 19 shall take effect on the date declared 
&dsr $iib.Wtim ( I )  d thie M 6 f i  ankl any ordin&& pMviding'fm c o q m  of 
s u y  f& d 8 m r  did&Md$ &tl &ifbtWilnd fof the mmditibns undw wbicb 
shdkdh &hill be beWiW to tlie &amMtiw of tMB Udivmity ma* before the 
si& dak id fowtf' imrnettiiiiilp Ikftne. the-*ad bba;lt-be dwmd tp be 

Regulations made under section 43A of the p- A@ ##. caqtinue in force 
until superseded by any Regulations made under that d o n .  . . 
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(3) Any person Mo, immediately before the commencement of this Act holds 
office as the Vice-Chancellor under section 10 of the principal Act or as a Felloa 
of the Senate under clause (iii) of paragraph (C) and clause (i i)  of paragraph (D), 
under the heading "I. Ex-officio Fellows.", clauses (iv) aud ( v i )  of paragraph (A), 
clauses (0, (ia, (iii) and ( i v )  of paragraph (B), and paragraph (C) under the heading 
"II. Ordinary Fellows." in section IS of the principal Act or as a member of the 
Syndicate under clause (c) or (4 of sub-section (1) of section 22 of the principal 
Act shall, notwithstanding that the holding of office as the Vice-Chancellor or a 

Fellow or member by such person is rendered inconsistent with the aforesaid pro- 
viaions as amended by this Act, continue to hold offlm until the expiry of melve 
months born the date of the commencement of this Act or until the appointment 
of tho Vice-chancellor or. as the case may be, the nomination or e l d o n  of a 
Fe110~ or a member is made under the provisions as amended by this Act yvhichever 

,is earlier. I 


